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(, I he Company sent requesls to CMOC nominee dircctors seeking their prior continnalion for
holding board meetings but no confirmation could be obtained for holding meelings hence no
board meeting could be held during this period.

(vi) After due lcgal consukation lhc Company decided to convene board meering rcgardless ofthe
facl shelher the CMOC directors allend or not. The Board Meeling was convened on January

22. 2015 shh due notice thereof having been senl ro all the directors including CMDC
nomince directors. Howcvcr. none of the nominees ol CMDC attended the mecling and
lherelb.e lhe meeting lvas adjourned to Februar) 5. l0l5 lvith due norice thereol senl to all
lhe dircclors. Al lhe said meering the Company, inrer-alia, approved the audited llnan€ials for
lhe year ended on March ll,2013 and March 31.201,1 and convened the annual general

meelings on February ll.20l5 and February 14, 2015 respectively. Al the respcctivc annual
general mcclings, the members approved and adoptcd lhc audited finanoials and accordingly
lhe Compan) tlled the same $,ilh MCA.

The Regislrar ol Companies, Chhanisgarh lbn\arded rhe compounding applicalion !ide his letter 
^"o.No. ROC-C.C./621 A/JTAr20l 5,951 daled 17.07.:015 and lhe same has been rrcatcd as Compan!

Application No.255,621 A" CLB,MB 2015.

2. The undersigned, rhe $en Prcsiding Officer, oferstwhile Company Law Board had gone
through the applicalion and the reporl submitted by the Rcgistrar ofCompanies, Chhattisgarh and also

the submissions rrade by the Authoriscd Rcpresenlati\,e at the time of hearing and noted that
applicalion lbr compounding of otfencc commillcd under Seclion 220 ol the Companies Act. 1956.

merited consideralion.

i. Accordingly. Ihe offence commined under section 220 ofth€ Companies Acl, 1956 as slated

and explaincd above has been ordered on 18.05.2016 to be compounded aga;nst the Company and ;ts
two Directors on paymenl ofRs. 10.000r'- by each.

4. Subsequently, vide Notificalion No. A-45011/14/2016-Ad. IV daled 01.06.2016. issued by
the Ministry of Corporate Affairs, New Delhi, the Central Government has const;tuted the National
Company Law'fribunal and dissolvcd th€ erstwhile Company Law Board w.e.f.01.06.2016.

5. The appl icants abole named have rem illed the lolal com pound ing fees of Rs.3 0.000r $ilh lhe

newl! consliluled ollice ofthe NationalCompan) La$ Tribunal. Mumbai Bench i.e. aftcr d isso lution

ofthe Company Law Board.

6. Ha!in8 regard to the facls and circumrlances ofthe case. lhe offence commitled undcr seclion

220 ofrhe Companies Act, 1956 by the Company and ils two Directors named above. is hereby

7. -l'herelbrc. Reginrar ofCompanies. Chhattisgarh is hcrcby directed lo lake funher action as

provided under s€dion 62lA(l)(c)(d) of lhe Companies  cl. 1956.

Ordered Accordingly

B.S.V. PITAKASII KUMAR
Membcr (JLrdicial)

Daled rh;s t(.\\. \-,201?
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